BEFORE THE AJUDICATING AUTHORITY

(NATIONAL COMPANY LAW TRIBUNAL)

AHMEDABAD BENCH
AHMEDABAD

C.P. (I.B) No. 171/7/NCLT/AHM/2017

Coram:  Hon'ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
Hon'ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

Name of the Company: IFCI Ltd.
V/s.
Reliance Marine and Offshore Ltd.

Section of the Companies Act: Sectlon 7 of the Insolvency and Bankruptgy '
Code
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Learned Advocate Mr. V4shal Jattar 1/b India Law LLP present for financial
Creditor/ Petitioner. Learned Advocate Mr. Nandish Chudgar with Leamed
'Advocate Mr. Raheel Patel present for Respondent. E

Proof of service of notice of date of hearing on Respondent filed along with
certificate of Incorporation pursuant to change of name. '

[earned Advocate Mr. Nandish Chudgar with Learned Advocate Mr. Raheel Patel
i/b Nanavati Associate filed Vakalatnama for Respondent.

 Respondent shall file its objections, 1f any, within one week serving a copy in
advance to petitioner.

Iist the matter on 08.12.2017 for hearing before admission.

| MANORAMA KUMARI ~ BIKKI RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

Dated this the 27th day of November, 2017.




